
 441.0  Resolution  Re:  Relief
 to  Farmers  Affected  by
 Drought

 the  hon.  Minister  that  if  they  reconstruct
 them,  it  will  be  better.

 The  immediate  p:obicm  bcfore  Orissa
 today  is  drinking  water.  Though  the
 Central  Government  has_  sanctioned
 thousands  of  tubewcl!is  fur  p-zoviding
 drinking  water  in  the  villages,  yet  -८
 so  happens  that  perhaps  the  tubewells
 were  not  dug  to  the  depth  that  wis
 required  or  the  water  levcl  his  gone
 Cown  to  such  an  cxtent§  that  almost
 40  per  cert  of  the  tubewells  are
 defunct  because  the  water  r.sources
 have  gone  down,  though  the  Central
 Government  has  spent  crores  of  rupces
 for  providing  drinking  watcr.  I  hope
 immediately  some  solution  will  be  found
 for  meeting  the  drinking  watcr  crisis
 in  Oriss.  Addcd  to  this,  there  ‘
 short:ge  of  power  and  it  has  so  happened
 that  perhaps  75  per  cent  puwer-cut
 is  there  in  industries,  vil'ages  and  towns.
 So,  a  very  Serious  situation  is  developing
 in  our  State.  I  wou'd  like  to  submit
 to  the  hon.  Minister  tha’  there  was
 thinking  on  the  part  of  the  Central
 Government  tao  have  some  long-term
 measures  to  assist  the  State  Govern-
 ment  in  facing  the  natural  calamities.
 Every  year  they  are  spending  Rs.  500
 to  Rs.  600  crores.  ।  hope  the  Central
 Government.  is  Seriously  thinkiig  to
 have  a  kird  of  psrmanent  =  measurcs
 to  avoid  this  kind  of  natural  calamities
 every  year,  for  which  the  Central  Gove:n-
 ment  ist  spending  about  Rs.  500.0  to
 Rs.  600.0  cvores.

 I  request  the  hon  Minister  that

 permanent  asscts  shouid  be  created

 for  the  programmes  like  NREP  and

 RLECP  that  the  Central  Government  is

 fundiig  bccaus:  crores  of  rupecs  have

 been  spent  by  the  Central  Government.

 We  create  permanent  productive  assets
 so  that  these  ratural  calamities  like

 drought  and  flvods  are  prevented.

 MR.  CHAIRMAN  :  You  wiil  continuc
 next  time.  Shri  Janardhana  Pocjary
 to  make  a  statement.
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 17.41  hrs.

 STATEMENT  RE.  D.  A.  OF
 CENTRAL  GOVERNMENT
 EMPLOYEES  FOR  PURPOSES

 OF  RETIREMENT  BENEFITS

 THE  MINISTER  OF
 THE  MINISTRY  OF  FINANCE
 (SHRI  JANARDHANA  POOJARY):
 While  presenting  the  Budget  for  1985-86
 I  had  stated  that  the  entire  dcarness
 allowance  sanctioned  upto  the  average
 consumer  price  index  level  of  568  would
 be  treated  as  pay  for  the  purpos:  of
 retirement  benefit  for  employees
 retiring  on  or  after  31st  March  1935.
 Certain  doubts  have  been  raised  regard-
 ing  the  operation  of  this  concession
 in  terms  of  the  orders  that  have  been
 issued.  Before  the  announcement.  of
 this  concession  in  the  Budget  speech,
 dearncss  allowance  upto  the  avcrage
 consumer  price  indcx  level  of  320  was
 taken  into  account  as  pay  for  puiposes
 of  retirement  benefit.  Clarifications
 are  being  issued  to  cnable  the  dearness
 allowance  sanctioned  upto  consumer
 Price  irdex  Icvel  of  568  to  be  taken
 into  account  for  the  purpose  of  retire-
 ment  benefit  for  all  employees  retiring
 on  or  after  3151  March  1985.0  with
 effect  from  the  dates  on  which  they  have
 drawn  such  de:rness  allowance.  This
 will  be  a  one-time  concession  given  to
 the  retiring  employees  1nd  no  past  cases
 of  ecmployces  who  had  retired  prior  to
 31st  March  1985  will  be  reopened  on
 the  basis  of  this  decision.

 STATE  IN

 17.43  hrs.

 HALF-AN-HOUR  DISCUSSION

 [English]
 Streamilining  of  Gramin  Banks

 PROF.  NARAIN  CHAND  PARASHAR
 (Hamirpu.):  Sir,  in  answer  to  the
 Started  Question  No.  509  on  19th
 April,  1985  the  hon.  Mnister  cf  State
 for  Finance  Shri  Poojary  gave  some
 information  regarding  the  functioning
 of  rural  banks  and  stated  therein
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 that  it  has  been  decided  by  the  Govern:
 ment  to  transfer  the  supervision  and
 control  etc.  of  the  RRBs  to  the
 NABARD.

 To  one  of  my  Supplementaries  as  to
 whether  the  granting  of  licences  for
 opening  of  th:  Brarches  or  RRBs  hid
 a'so  bcea  transferred  to  the  NABARD,
 the  informatian  was  given  that  it  had  not
 becn  done  and  that  continued  to  be
 with  the  Reserve  Bank  of  Iadia.

 Basically,  now  there  will  be  two
 banks  controHing  RRBs.  First  is  the
 Reserve  Bank  of  Iadia  which  will
 determine  at  which  place  to  open  a
 Branch  of  the  Rura’  Bank  and  secondly,
 the  NABARD  which  will  co.atrol  the

 functioviing  or  wiici  wl)  sipcrvi-.s  the
 functioning.  This  is  add.ng  quility  to
 the  contro!  aspcct.

 Sccordly,  what  is  most  defective
 about  these  rural  banks  is  the  aspect
 of  their  functioning.  The  resource
 base  of  these  banks  is  very  poor  with
 the  resuit  that  the  loans  they  have  to
 advance  on  differential  rate  of  interest
 are  cither  nil  or  very  much  lim  ted.

 ह  will  give  you  the  figures  as  to  what
 is  the  resource  base  of  these  RRBs.
 35%  of  the  funds  of  the  RRB:  come
 from  the  Government  and  70°  from
 NABARD.  15":  come  fromthe
 commercial  banks  which  sponsor  them
 end  उ0%  are  raised  by  the  RRBs.
 This  means  they  have  to  depend  upon
 these  four  important  agencics,  the
 Government,  the  NABARD,  the
 comin.:icial  bank  and  ultimately  on
 themselves  and  the  functioning  has  not
 been  satisfactory.  Th  re  has  becn  a
 very  stiff  competition  with  the  commer-
 cial  banks.  The  former  Financs
 Minister,  Shri  Pranab  Mukherjec,  had
 said  in  Calcutta  that  no  b:anch  of  the
 Regionat  Rural  Bank  would  be  allowed
 to  be  converted  into  a  branch  of  a
 commercial  bank  though  there  might
 be  a  demand  ह  r  this.  So  far  so  good.
 But  what  is  the  condition  of  the  RRBs  7
 Their  condition  is  so  ursatisfactory
 that  Government  have  appointed  =  -
 Working  Group  with  Mr.  छि.  K,  Dhar
 as  Chairman  to  loak  into  the  various
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 aspects.  Giving  loans  is  only  one  aspect
 of  the  situation.  Tney  are  not  able
 to  satisfy  all  the  perons  who  wart  loans
 under  the  DRI  because  the  resources
 are  timited.  The  sponsoring  banks
 would  rot  like  their  leud  5:15  to
 remain  behind  and  the  RRB:  to  shoot
 up.  There  is  unfair  con  petition.
 Second y,  th:  deposits  are  very  pvor.
 A-co.diag  to  oae  study,  the  average
 per  account  in  the  RRBs  is  Rs.  691.
 Then,  the  persons  who  are  appvintcd
 there  are  suposed  to  be  focal  persons,
 from  the  sam:  State.  This  is  a  very
 good  idea  that:  persons  from  the  same
 State  will  be  appointed  in  these  RRBs.
 Bato  what  about  their  training  2?)  What
 about  their  future  p-ospceis  2?  There
 is  deep  [क 10480 ५ ६१  among  the  employces
 working  in  the  RRBs  because,  comparcd
 to  their  counterparts  in  the  commercial
 benks,  they  have  very  poor  chances  of
 promotion.  Since  the  chances  of
 promotion  are  very  poor,  the  functioning
 of  these  Banks  has  remained  poor.
 People  have  become  dissatisfied.

 Now  I  am  quoting  from  the  cditorial
 of  the  Eco..omic  Times  dated  the  11th
 October,  1984,  in  which  it  has  been
 stated  that  in  seven  years  these  banks
 have  lost  Rt  $61  crores  and  the
 accumutatior  of  losses  in  the  case  of
 -3  Regional  Rural  Banks  has  wiped

 out  their  eatire  share  capital.  This  is
 oae  of  the  obs:rvations.

 But  the  mo>t  disquicting  aspect  of
 the  functioning  of  the  RRBs  is  thee
 Poor  coverage.  In  my  own  State
 Himachal  Pradcsh,  only  three  districts
 arc  covered  by  the  RRB:,  and  the  total
 number  of  districts  there  is  12.  In  our
 country  we  have  morc  than  400  districts
 and  ह  think,  not  more  than  288  or  300
 districts  have  been  covered.  And
 whichever  districts  have  been  covered
 there  has  been  an  uafair  competition
 with  the  commercial  banks.  So,  it  is
 high  time  that  the  Government  came
 in  with  an  ameadment  to  th:  Reg‘onal
 Rural  Banks  Act,  so  that  the  baloon
 that  is  floatizg  for  the  public  good
 docs  not  ultimate y  fall  down  and  get
 crashod,  so  that  the  people  do  not  loso
 whatever  hope  they  have  in  the  function-
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 ing  of  these  banks.  Even  some  of  the
 commercial  banks  are  attracting  a

 bad  light.  You  know  that  happend
 in  some  of  the  banks  ;  the  Government

 have  declared a  moratorium  on  them
 on  issuing  loans,  etc.  ;  three  banks, I
 think,  have  come  under  this  moratorium.

 So,  what  I  want  to  know  is  what  is  the

 effective  restructing  contemplated  by
 the  Government  in  order  to  make

 these  RRBs  self-supporting.  Why
 should  they  look  to  the  spor.soring
 bunks ?  Sponsoring  banks  help  them

 only  to  some  extent.  I  would  like  (0

 know  what  is  the  total  advance  in  the

 sector  of  DRI  given  by  the  RRBs  in

 the  country  to  the  pzople  who  =  are

 eligib'e  for  it.  Secondly,  what  is  the

 ratio  of  the  loans  under  DIR  to  those

 given  by  the  commercial  banks  ?  I  would

 also  like  to  know  what  is  the  Govern-

 ment  going  to  do  over  the  question  of

 competition  because  in  the  dist-icts

 you  have  the  RRBs  and  you  have  also

 the  c-mmercial  banks  ;  and  any  person
 who  wants  to  have  an  account  would

 prefer  to  a  commercial  bank  than  to  go
 to  a  Regional  Rural  Bank  because  the

 RRB  doves  not  have  even  the  facility
 of  issuing  drafts,  it  does  not  have  so

 many  othcr  facilities,  it  lacks  in  the

 service  facilitics.  The  commercial

 banks  are  more  advanced.  The  person-
 nel  ond  the  employces  working  there

 are  well  trained.  They.  have  better

 knowledge.  They  have  better

 chances  of  promotion  and  all  this  is

 resulting  in  frustration  and  the  Govern-

 ment  is  silting  tight  over  the  report.

 Every  time  where  the  report  is  coming.
 A  Working  Group  his  been  sct-up.

 Similarly  there  are  various  amendments

 under  consideration  of  the  Government

 for  improving  the  functioning  of  the

 RRB.  iItis  high  time  that  a  clearcut

 policy  regarding  the  functioning  and

 scope  of  the  RRBs  vis-a-vis  the  commer-

 cial  banks  is  laid  d  wn  so  that  there  is

 no  unfair  competition  between  them

 and  these  RRBs  which  were  floated  by
 the  Government  in  order  to  help  the

 rural  poor  are  actually  able  to  help  the

 rural  poor.  What I  want  to  stress  in

 this  argument  is  that  the  rural  sector

 requires  more  facilities  for  banking  and

 you  should  have  given  more  facilities
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 to  the  RRBs  than  to  the  commercial
 banks.  Whit  is  happening  now  is

 just  the  reverse  RRBs  are  functioning
 at  places  where  there  are  no  metalled
 roads  and  where  perhaps  there  would
 be  no  telephone  facility  and  commercial
 banks  are  coming  up  fast.  So  in  case

 you  are  going  to  transfer  the  control
 and  supervision  of  its  fuactioning  to
 the  NABARD,,  is  it  fair  that  you  should
 continue  also  the  policy  of  getting
 licence  from  the  Reserve  Bank  of  India  ?
 The  Reserve  Bank  of  India  has  its  own
 wise  ways  of  dealiag  with  t6  56  problems.
 If  you  look  at  some  of  the  answers
 given  by  the  Minister  himself,  a  large
 number  of  surveys  were  conducted  by
 the  banks  in  the  districts  and  the
 Reserve  Bank  of  India  is  very  stingy  in
 the  grant  of  liccnces.  So  the  result
 is  that  the  poor  people  continue  to
 clamour  for  more  branches.  But
 whether  you  give  an  RRB  or  a  commer-
 cial  bank,  the  Government  should  be
 clear  as  to  what  are  their  functions,
 how  to  avoid  the  adverse  competition
 develuping  between  them,  and  how  to  do
 away  with  the  frustration  that  is  creep-
 ing  up  among  the  employees  and  lastly
 how  to  benefit  the  persons  who  are
 meant  to  bo  benefited,  that  is  the  weaker
 sections  of  the  society,,  who  are  eligible
 for  loans  under  the  differential  Rate  of
 Interest  scheme.

 These  are  some  of  the  points  for
 elucidation  and  clarification  and
 effective  intervention  by  the  Govern-
 ment  if  you  are  to  save  the  future  of
 these  banks.  Otherwise,  they  ।  will

 collapse  one  day  and  you  will  find  that
 the  commercial  banks  will  be  able  to
 swallow  them  and  the  Rural  Banks  will
 disappear.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 JANARDHANA  POOJARY)  I  am

 grateful  to  the  Member  for  giving  me
 an  opportunity  to  remove  the  doubts
 about  the  functioning  uf  the  RRBs.

 The  Renional  Rural  Banks  have  been
 set  up  in  the  country  to  ameliorate  the
 conditions  of  the  people  residing  in
 rural  areas.  The  persons  who  are

 getting  benefits  from  rural  banks  are
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 people  whose  income  does  not  exceed
 Rs.  6500/-  per  year.  This  is  a  low  cost
 structure  bank.  Here I  want  to  make
 it  very  cleac  that  while  we  compare
 them  with  the  commercial  banks,  the
 commercial  banks  are  looking  after  the
 trade  and  industry  and  other  commer-
 cial  devlings  in  the  country.  The  need
 was  felt  that  when  it  was  found  that
 the  scheduled  commercial  banks  are
 not  ina  position  to  cater  to  the  needs
 of  the  weaker  scctions  and  th:  Govern-
 ment  has  come  forward  with  the  RRBs  in
 the  country.  During  the  Sixth  Plan  it  was
 the  intention  of  the  Government  to  set  up
 170  Regional  Rural  Banks  in  the  country
 covering  270.0  disitricts  Here  the
 involvement  of  the  State  Government
 is  also  there.  In  the  share  capital
 50%  is  coming  from  the  Central  Govern-

 ment,  35%  is  coming  from  the  sponsor-
 ing  bank  and  15%  from  the  State
 Government.  Sir,  what  was  the  perfor-
 mance  during  the  Sixth  Five  Year
 Plan?  The  target  wastoset  up  170

 Regional  Rural  Banks  in  the  country

 covering  270  distric  s.  The  performance
 at  the  end  of  March  1985  is  like  this.
 We  were  able  to  set  up  183  regional
 rural  banks  as  against  the  target  fixed
 at  170.  We  could  cover  323.0  districts

 as  against  270  districts  to  be  covered

 as  per  the  target.  Now,  what  15  the
 cash  deposit  ratio?  If  the  deposit  is

 Rs.  100,  the  regional  rural  banks  are

 giving  more  than  the  dcposit  amount.

 Now,  in  some  cases,  for  example  in
 Karnataka.  the  ercdit  deposit  ratio  is

 190%.  If  the  depusit  reccived  is  Rs.  100,
 the  loan  advanced  by  the  regional  rural

 bank  is  Rs.  190.  So,  this  is  meant

 for  the  weaker  seciiois  and  प  order  to

 develop  their  economic  conditions,  these

 barks  have  been  set  up.  At  the  time

 of  the  appointment  of  the  staff,  so  far

 asthe  service  conditions  of  the  em-

 ployees  are  concerncd,  it  was  clearly
 made  known  that  the  operation  of

 these  banks  is  confined  to  the  people
 whose  income  docs  not  exceed  Rs.  6500
 and  small  operations  are  taking  place.
 The  operation  of  these  banks  ७  in

 the  districts  andin  rural  areas  Even
 at  the  time  of  the  passing  of  the

 Act,  when  the  regional  rural  bank  was

 being  set  up,  it  was  made  very  Clear

 to  the  employees  that
 is  was  a  low  Cost

 क  तथा1
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 structure  and  their  salary  would  be  on
 par  with  the  State  Government  emplo-
 yees  as  also  their  sevice  conditions.
 Now,  he  says  that  there  is  frustration

 among  those  people.  We  have  to  con-
 sider  the  plight  of  the  people  who  are

 residing  there  in  the  State,  in  the  rural
 areas,

 The  hon.  Member  has  mentioned
 abort  the  percentage  of  funds  deployed
 for  the  purpose  of  giving  advances.  He
 has  mentioned  the  ratio  as  35%,  26%
 and  15%.  He  has  said  that  30%  of
 the  fund  is  coming  from  the  RRB.
 The  ratio  figure  given  by  him  is  not
 Correct.  The  amount  that  is  coming
 from  the  NABARD  is  50°%  and  the
 spousored  bank  is  35%.  The  balance
 is  Coming  from  the  RRB  The  hon.
 Member  says  that  the  power  to  open
 the  branch  should  be  given  to  NABARD.
 So  far  as  the  regional  rural  banks  are
 concerned,  he  says  that  the  NABARD
 should  be  given  the  powers  to  open
 regional  rural  banks  and  not  the  Reserve
 Bank  of  India.  As  the  hon.  Member
 is  aware,  there  isa  Bank  dealing  with
 the  liccnsing  policy  for  the  entire
 country.  For  this  purpose,  there  could
 be  only  one  agericy.  The  Reserve  Bank
 of  India,  on  the  basis  of  the  recommen-
 dations  from  the  State  Government,
 grants  the  licences.  The  idcntification
 of  the  branches  to  be  opened  as  also
 the  place  is  done  by  the  District  Con-
 sultalive  Committee.  It  is  the  machi-
 nery  that  has  92011  521  up  by  the  State
 Government.  In  that  Committee  the
 representatives  of  the  banks  arc  also
 there.  They  recommend  the  places
 where  the  branches  should  be  established
 and  it  is  routed  through  the  statement
 Government.  On  the  basis  of  the
 recommendation  of  the  State  Govern-
 ment,  the  R.B.I.  8ives  the  licence.  Now,
 for  branch  licensing,  during  the  period
 from  March  1982  to  March  1985,  the
 target  was  set  thal  there  shou'd  be  one
 branch  for  17,000  population  in  rural
 and  52  mi-urban  arcas,

 18.00  brs.

 So,  the  Reserve  Bank  of  India  will
 पि!  त  out  how  many  branches  are  to  be

 given  to  how  many  banks.  Cooperative
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 Banks,  private  banks  and  commercial
 banks  are  functioning  in  the  area.
 While  giving  branches  to  the  particular
 areis,  (he  Reserve  Bank  of  India  will
 take  into  considcration  all  the  factors
 as  to  whether  branches  are  required  in
 that  area,  whether  the  branches  which
 are  functioning  are  adequate  for  the

 region,  whether  there  is  one  bank  for
 17  thousand  population  or  whether  it

 has  exceeded  or  whether  there  are
 more  branches  and  so  on.  There  is

 one  agency  for  taking  into  considera-
 tion  all  these  factors  and  this  one  agency
 after  taking  all  the  factors  into  consi-

 deration  is  granting  the  licences.  For

 example,  so  far  as  the  Regional  Rural
 Bank  is  concerned,  if  this  power  is

 given  to  the  NABARD,  there  will  be

 conflicting  views  and  where  no_  bank  is

 required  in  the  region,  a  regional  rural

 bank  could: be  opened  by  NABARD.

 In  order  to  avoid  this  duplication,  in

 order  to  avoid  these  distortions,  the

 powcr  is  given  to  the  Reserve  Bank  of

 India.  The  Reserve  Bank  of  India  is

 taking  all  these  factors  into  considera-

 tion  and  thea  only  it  is  giving  the

 licences.  That  is  why  last  time  also I
 have  submitted  that  there  is  no  such

 proposal  so  far  as  this  aspect  is  Cons

 cerned  and  the  Reserve  Bank  of  India

 alone  is  the  central  agency  which  is

 going  to  look  after  the  branch  licensing

 policy.  That  is  what  1  have  said.  So,

 there  was  no  ambiguity  so  far  as  that

 position  is  concerncd.  The  hon.  mem-

 ber  has  given  some  of  the  points  last

 time  also  and I  had  told  him  that  we

 would  take  all  these  suggestions  made

 by  him  into  consideration.  There  will

 be  a  comprehensive  Bill,  which  has  been

 suggested  by  NABARD.  It  is  under

 the  consideration  of  the  Government

 and  definitely,  the  suggestions  of  the

 hon.  member  will  also  be  taken  into

 consideration  at  that  tim:  and  the

 Bill  will  also  be  introduced  in  the

 Parliament.

 PROF.  N.G.  RANGA  (Guntur)  :  They

 say  there  is  a  loss  of  Rs,  409  crores.  Is

 it  80  2

 SHRI  JANARDHANA  POOJARY  :

 Sir,  some  Regional  Rural  Banks  are

 incurring  losses,  but  the  fact  of  the
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 matter  is  this.  We  have  to  see  the

 objective  for  which  it  has  en  set  up.
 As  I  stated  carlier,  we  are  giving  more

 loans,  even  if  th:  deposit  is  Rs.  100,
 All  these  factors  are  there.  In  addi-
 tion  to  that,  the  hon.  member  was

 pleased  to  make  a  point  stating  that

 something  more  should  be  given  to  the

 employees.  Th:n  there  will  bea  more
 difficult  position  and  ultimately,  it  may
 lead  to  the  closure  of  the  banks  also.
 We  should  not  go  for  that.  The  hon.
 member  also  should  cooperate  with  us
 because  it  is  meant  for  the  weaker
 sections.  We  have  to  keep  in  mind
 for  which  purpose  we  are  doing  this.
 We  are  creating  cmployment  in  the
 rural  areas  and  if  more  and  more
 services  should  be  provided  for  the  rural

 folk,  it  will  be  better.  JT  appeal  to  the
 hon.  member  to  advise  the  rural  bank
 employees  also  to  come  forward  with
 dedication  and  commitment  to  serve
 the  rural  folk.  They  are  mostly  margi-
 nal  and  small  farmers  and  they  belong
 to  the  weaker  classes  as  they  work  as

 agricultural  labourers.

 MR.  CHAIRMAN  :  There  should  be
 the  same  pay  for  the  same  work.

 SHRI  JANARDHANA  POOJARY
 The  State  Government  gives  the  same

 salary  and  other  service  conditions.  Sir,
 you  know  the  commitment  we  are

 having-

 PROF.N  ARAIN  CHAND  PARASHAR

 (Hamirpur)  :  The  Minister  has  not
 answered  my  bisic  point.  ।  asked  him
 for  the  figures  about  the  advances  given
 by  the  Gramin  Bank  vis-a-vis  the
 other  biiks  under  DRI.  That  is  very
 important.

 SHRI  JANARDHANA  POOJA  ARY:
 Under  differential  rate  of  interest,  we
 have  so  far  given  Rs.  444  crores  from
 commercial  banks  and  regional  rural
 banks.  To  how  many  people;  and  how
 many  accounts  are  there?  The  numbsr
 of  persons  is  42.95  lakhs  Out  of  these,
 49%  ges  to  Scheduled  Castes  ani
 Scheduled  Tribes,  The  amount  that  is
 given  by  this  regional  rural  bank  is

 coming  from  the  spoasoring  Bank.  They
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 are  routing  it  through  the  regional
 rurel  bank,  end  the  sponsoring  banks
 are  giving  to  the  regional  rural  bank

 atthe  rate  of  2%.  The  regional  rural
 banks  are  giving  it  at  the  rate

 of  4%.  We  have  to  take  into

 consideration  not  only  the  regional
 rural  banks  in  the  district.  We  have

 in  the  district  all  the  commercial  banks,

 including  private  and  public  sector

 banks.  The  amount  that  is  given  is

 Rs.  444  crores,  as  I  bave  already
 stated.

 Regarding  the  percentage  to  be

 given,  the  target  is  1%.  We  have  al-

 ready  given  1.17%.  So,  ia  respect  of

 the  amount  that  is  given  by  the  RRBs.,
 I  will  place  before  the  House  the

 figure  that  is  available.  Rs.  35.207
 crores  have  been  given  to  36,44,344

 persons.

 MR.  CHAIRMAN:  You  can  supply
 the  figures  to  the  hon.  Member.

 SHRI  JANARDHANA  POOJARY :
 Subject  to  correction,  when ।  reply  to

 another  Member,  I  will  give  the  correct

 figure.

 [  Translation]

 SHRI  VIRDHI  CHANDER  JAIN

 (Barmer):  Mr.  Chairman,  Sir,  the  rural

 banks  have  done  avery  Commendable

 work  in  our  country.  If  regional  rural

 banks  had  not  been  set  up,  then

 commercial  banks  or  nationalised

 banks  would  not  have  been  set  up
 in  the  desert  areas.  The  setting  up
 of  regional  rural  banks  in  areas  which

 are  hardly  accessible  has  benefited

 those  areas  much.  The  area  of  Jaisalmer

 District  is  about  17,000  sq.  miles  and

 according  to  the  norms  fixcd  by  you
 there  must  be  one  bank  cach  fora

 population  of  17,000.  The  population
 of  our  district  is  two  anda  _  half  lakhs

 whereas  its  area  is  17,000  sq.  miles.

 In  other  words  its  arca  is  38,000  sq.  km

 I  wou'd  like  to  know  whether  keeping
 in  view  the  circumstances  prevailing  in

 our  area,  Government  propose  to  relax

 the  norms  fixcd  for  the  Whole  country
 in  respect  of  our  area.  Ido  not  want
 to  say  about  my  area  alone.  Do  you
 nronose  to  set  up  more  branches  by  ree
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 laxing  the  norms  fixed  on  an  all  India
 basis  for  all  those  pleces  where  the

 population  is  less  but  the  area  is  more  ?

 Secondly,  I  would  like  to  submit  that
 the  regional  rural  banks  have  been  set

 up  for  providing  help  to  the  poor  people
 and  the  poor  farmers.  When  I  met  the
 Hon.  Speaker  to  elicit  further
 information  on  this  point,  he  put  the

 quesiton  to  me  whether  they  were  meant
 for  the  poor  people  and  or  the  rich

 People.  He  isalso  right.  But  in  his

 reply  the  hon.  Minister  has  said  that

 only  those  persons  will  be  provided  with

 help  whose  income’  willbe  upto
 Rs.  6,500.  The  rich  persons  can  make
 alternate  arrargements.  Other  wise  the
 marginal  and  small  farmers  may  not  be
 able  to  take  advantage  of  them.  The

 arrangements  made  are  perfectly  all

 tight.  The  Land  Development  Banks
 are  not  encouraging  loans  for  works
 under  I.R.D.P.  Ihave  seen  that

 they  hesilate  to  sanction  even  one  loan
 for  any  work  under  I-R.D.P.

 Thirdly,  I  would  like  to  say  something
 about  the  diffierential  rates  of  interest.
 Thesc  banks  are  authorised  to  givea
 differcntal  rate  to  extent  of  1  per  cent

 only  where  as  the  nationalised  bank  can

 give  upto  1.7  per  cent.  ह  would  _  like  to
 know.  Why  one  percent  has  been
 fixed  ?  The  poor  pcople  live  in  the  rural
 arcas.  They  must  be  authorised  to  give  3

 per  cent  what  to  speak  of  one  per  cent.

 SHRI  HARISH  RAWAT  (Almora):

 Sir,  I  would  like  to  know  from  the  hon.
 Minister  whether  it  is  proposed  to

 sponsor  rural  regional  banks  through  the
 lead  bank  in  the  district.  Our  experience
 is  that  where  there  is  a  lead  bank,  they
 say,  the  Bank  of  Buroda,  the  work  of

 sponsoring  R.R.B.  there  is  heanded
 over  to  the  State  Bank  instead  of  that

 bank,  which  leads  to  lack  of  coordin-
 ation  in  sanctioning  and  distributing
 advances  under  R.L.D.P.  and  other

 types  of  advances  in  the  district.  Under
 this  system,  certain  areas  get  benefit
 whereas  utbers  are  deprived  of  _  that
 benefit.  ।  would  like  to  know  whether
 it  is  proposed  to  sponsor  R.R.B.  in
 future  through  the  rural  lead  bank  ?
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 Secondly,  I  do  not  फ्! 16 घ्त  that  the  pay
 of  R.R.B.  employees  may  be  increased
 but  Ido  plead  that  their  promotional
 avenues  should  be  made  better.  They
 have  got  no  other  means  of  |  promotion
 at  present.  So,  1  would  like  to  know
 what  steps  are  proposed  to  be  taken  by
 youto  increase  their  promotional
 avenues  as  it  is  not  a  temporary  issue.
 It  relates  to  their  whole  career.

 Thirdly,  Sir,  :  would  like  to  point
 out  that  the  employees  appointed  in
 88.  are  given  inad:quaie  banking
 training.  Iwou'd  like  (०  know  the
 duration  for  which  they  are  being  given
 training  at  present.  Afver  training  they
 are  posted  in  different  brenches,  I
 demand  that  their  training  pericd  may
 be  increased  so  that  aftcr  getting  training
 they  may  ७०  able  to  perform  the  job
 of  disbursing  loan  etc.  in  various
 branches.

 The  setting  up  of  rural  banks  should
 be  purpose  oriented.  It  seems  that
 wherever  these  binks  have  been
 entrusted  with  the  responsibility  of
 sponsoring  २१8.  they  have  become
 security-oriented  instead  of  purpose
 oriented.  Since  you  prepose  (०  for-
 mulate  the  licensing  policy  for  the  future,
 I  would  like  to  point  out  that  the  existing
 norms  are  very  rigid  due  to  which  the
 far  off  places,  particularly  the  hilly
 areas,  where  road  and  other  facilities
 have  not  yet  been  made  available,  are  not
 getting  any  benefit  from  8.८8.  I  would
 like  to  know  whether  you  propose  to
 relax  the  norms  for  the  hilly  areas  while
 formulating  the  new  policy.

 [English]
 SHRI  CHINTAMANI  JENA  (Balasore)  :

 I  would  like  to  ask  the  hon.  Minister
 only  one  or  two  question.  While  replying
 to  Prof.  Parashar  on  the  19th  April,
 1985,  the  hon.  Minister  had  mentioned
 that  the  beneficiaries  in  order  (०  6e
 loan  from  the  124: 1  or  other  facilities,
 should  have  an  income  of  rot  more  rh0
 Rs.  6,500  per  year.  पि  (5  connection
 the  Hon.  Speiker  also,on  that  day,
 while  Prof.  Parashar  was  putting  the
 supplementary,  had  observed  one  thing.
 That  alse  was  replied  partly  by  the  hon.
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 Minister.  1  want  to  ask  one  question.
 Suppose  one  person,  rd.  ८  95.0  landed
 property  of  40  acres.  If  he  has  got  three
 orfour  sons,  inthe  nam>of  family
 partition  by  mutual  understanding  they
 will  divide  the  property  into  four  or
 five  shares  and  by  that  their  income,
 individually,  will  be  less  than  Rs.  6,000
 per  year  or  so.  Soby  one  transaction
 four  persons  will  be  eligible  for  the  loan.
 So,  to  avoid  it  what  is  the  action  taken
 by  the  Ministry  or  the  Government  to
 prevent  such  division  into  four  shares  ?

 Sccordly,  another  hon  Member  also
 said  that  the  scope  for  promotion  is
 less.  ।  want  to  know  about  that  also.
 The  hon.  Minister  has  already  mentioned
 that  the  transfer  and  promotion  of  the
 staff  of  the  RRB  will  be  in  that  parti-
 cular  district.  But  we  have  noticed  in
 the  ficld  that  some,  managers  or  other
 staff  member  of  RRB  are  continuing  in
 one  place  for  more  than  five,  seven  or
 ten  years,  beciuse  they  are  local  people.
 They  have  got  some  vested  _  interests  to
 continue.  Apart  fromthat  there  is
 some  similarity  between  the  bank
 employees  and  Other  commercia!  banks
 and  RRB.  The  local  people  are  mostly
 illiterate  people,  or  they  have  no  know-
 ledge  about  banking  business.  With
 their  help  these  people  are  continuing
 in  one  place.  MayI  know  from  the
 hon.  Minister  why  their  transfer  and
 promot  on  ar:  not  made  throught  out  the
 State  instead  of  staying  in  the  lead
 bank  ina  particular  district.  Their
 transfer  and  promotion  etc.  may  be
 considered  from  that  point  of  view.

 =
 Thirdly,  while  replying  to  the

 question,  the  hon.  Minister  had  cited
 the  example  of  Karnataka  where  the
 investment  is  190  against  a  deposit  of
 100  I  fully  agree  with  the  Minister  but
 when  we  are  only  accommodating  the
 beneficiaries  who  are  small  marginal
 farmers  land  ess  labours  we  have  to  do
 something  for  them,  as  they  have  no
 scope  to  make  deposits.  9 य  know
 from  the  hon.  Minister  whether  such
 incidents  are  brought  to  his  notice  or  his
 Ministry  ?  Also.  there  are  50115  RRBs
 which  are  insisting  on  depasits.  That
 is,  unless  Certain  amount  of  deposits
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 are  there  they  are  not  going  to  disperse

 the  loans.  Is  ita  fact?  Ifisa  fact  7

 (that  what  is  the  remedy  of  ६  ?

 We  ate  accommodating  rural  artisans

 as  beneficiaries  under  IRDP  and  ERRP

 in  Orissa.  But  they  cannot  take  the

 benefit  of  this  scheme  because  they

 have  no  landed  property  to  stand  as

 surety.  Some  of  the  rural  banks  insist
 on  deposit  as  well  as  surcty.  In  case

 somebody  docs  not  heve  larded  property,
 he  has  to  produce  another  person,  who

 has  landed  property,  to  s'and  as  surety  on

 his  behalf.  Is  ita  fact?  If  so,  how

 can  the  poor  artisans  who  are  landless

 |.bourers,  be  accommodated  and  ।  bene-

 fited  urder  IRDP  ?

 SHRI  JANARDHANA  POOJARY  :

 The  hon.  Member,  Shri  Parashar,

 asked  for  the  figures  of  DRI  loan  given

 by  the  RRB.  Inthe  year  1984.0  an

 amount  of  Rs.  5.26  crores  was  given  by
 RRB  to  4115.0  accounts.

 The  hon.  Member,  Shri  Jain  has  said

 that  the  rules  for  Opening  of  branches

 in  hilly,  tribal  and  desert  areas  should

 be  relaxed.  Already  thre  is  such  a

 rule.  While  considering  op-ning  of

 branches  in  such  areas,  Reserve  Bank

 relaxes  its  rules.  They  consider  the

 plight  of  the  pcopic,  economic  condition

 of  that  area  and  ulso  the  developmental

 activiiy.  Aftcr  considering  them,  they

 grant  liccnce  for  opening  of  branches.

 Hc  has  made  som2  __  suggestions.
 Definitely  those  suggestions  will  be

 cor  yeyed  to  them.  For  the  information

 of  \he  hon.  Member  I  have  asked  the

 Reserve  Bank  people  to  listen  to  this

 discussion.  They  are  nothing  all  ycur

 suggestions.  Definitcly  ।  am  going  (0

 give  dircctions  to  take  up  =  all  your

 points  and  suggestions.

 The  RRB’s  share  in  IRDP  is  33  per
 cent.  The  hon.  Members,  Shri  Rawat

 and  Shri  Jena,  also  made  certain

 suggestions.  They  have  said  that  the

 people  at  the  RRB  are  taking  securities

 and  also  that  they  are  not  yiving  loans
 to  the  weaker  sections.  Here I  want

 to  make  it  very  clear  to  the  RRB  end

 also  to  the  commercial  banks  that  they
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 dering  loan  applications  from  the  weaker

 sections.  If  they  dcmand,  action  ।  will

 be  taken  against  those  people.  I  request

 hon,  Member,  Shri  Parashar,  to

 advise  the  employees  to  help  the  poor

 people  when  they  come  forward  for

 assistance  from  banks  whether  it  is

 RRB  or  commercial  bank.

 18.24  hrs.

 [SHRI  SHARED  DIGHI  in  the  Chair]

 Uncer  IRDP  or  even  under  Differential

 Rate  of  Interest,  whcther  it  is  for  the

 priority  sector  orfor  the  weaker

 section,  no  bank  officer  can  demand  2ny

 deposit  from  these  classes  for  ।  giving
 loan.  Under  the  Differential  Rate  of

 {Interest  and  also  under  the  IRDP  we

 are  touching  the  poorest  «mong  the

 poor  people,  those  people  who  =  do  not

 have  clothes  to  wear,  who  do  not  have

 two  meals  per  day,  who  do  not

 have  shelter.  In  order  to  Jift)  them

 above  the  poverty  line,  Weare  ।  giving
 something  to  them  and  asking  them  to

 generate  income  out  of  it  and  then  to

 pay  back.  Commitment  and  cducuation

 isrequired  among  the  employecs,
 whether  it  is  Regional  Rural  Bank  or
 whether  it  is  a  commercial  bank.  Whea
 these  20016  come  to  bank  ~~  for  assist

 ance,  these  bank  people  should  work
 with  commitment  and  education.  The

 poor  people  in  this  country  hesitate  to

 go  to  the  bank  and  got  the  assistance.
 The  atmospher:?  is  not  satisfactory  irside
 the  banks.  When  the  pcor  people  come
 to  the  bank,  the  bank  employees  think
 that  th:y  are  the  beggers  and  most  of
 the  bank  employees  do  not  have  the
 mind  to  talk  to  them  also.  What  is

 required  today  is  guidance  to  that  class.

 They  are  illiterate  people.  They  do  not
 know  anything  about  bank.  They  do
 not  know  even  how  to  fill  up  the
 forms.  They  do  not  know’  what
 are  the  norms.  They  do  not  know
 whether  the  security  is  requircd.
 Now  the  commitment  is  required  from
 the  bank  employees  to  quide  them
 properly,  to  love  them.  The  bank
 employees  should  love  these  weaker
 sections  and  they  must  tell  them  that  ro
 securily  is  required  up  to  Rs.  5,000  for
 productive  purposes.  Ualess  this  mcssege
 is  given  to  the  weaker  sections,  ।  do



 4597  Discussion  re  :
 Alleged  Frauds  in
 Nationalised  Banks  tn
 their  Branches  in

 the  Government  cin  effectively  imple~
 ment  this  programme.  I  request  hon.
 Member  Shri  Indrajit  Gupta  alsoਂ  that
 when  he  went  to  Bangalore  to  attend
 the  bank  cmployees  conference,  he
 should  heve  made  this  point  when  there
 was  crit:cism  against  me  for  goirg  to  the
 banks  and  telling  the  cmpioyces  about
 all  these  things.  ।  always  giv?  respect
 to  the  hon.  Member  =  Shri  =  Indrajit
 Gupta.  If  he  would  have  given  =  advice
 to  the  bank  employeccs  to  help  the
 weaker  sections  with  commitment,  that
 would  have  scrved  some  purpose.

 I  think,  Sir,  I  have  touched  some  of
 the  points.

 MR.  CHAIRMAN:  Wc_  will  go  to
 the  next  item  now,  discussion  under
 rute  193.  Shr  K.  ।  Unnikrishnan.

 ——  ee  ee

 18.29  hrs.

 DISCUSSION  RE:  ALLEGED
 FRAUDS  ।  NATIONALISED
 BANKS  IN  THEIR  BRANCHES  IN
 INDIA  AND  ABROAD  LEADING
 TO  LOSS  OF  HUNDREDS  OF

 CRORES  OF  RUPEES

 [English]
 SHRI  K.  P.  UNNIKRISHNAN

 (Badzgara)  :  Mr.  Chairm:n,  Sir,  as  one
 who  had  ardently  advocated  and  fought
 for  the  natiora‘isation  of  banking
 iadustry  in  60°  s,  ifter  sixtecn  Jorg
 years  I  must  confess  to  a  feeling  of  deep
 pain  and)  anguish  and  disappointment
 at  the  dismal  state  of  the  nationalised
 banking  industry  teday.  Although
 there  have  been  many  achicvement  like
 considerable  brar.ch  expension  and
 deposit  mobilisation  and  also  8...  percepti-
 ble  shift  away  from  ecatlier  urban  bias
 ard  new  lending  priori:ics  in  scetors  like
 agriculture,  small-scale  industry,  and
 weaker  sectio:  s  in  genera},  but  I  have
 honestly  to  admit  today  that  the  social
 goals  of  nationalisation  stil  remain  a
 distant  goal.  Management  norms  in
 Nationalised  bank  have  almost  collapsed,
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 ministcrial  and  bureaucratic  interference
 has  i.creaseJ  and  a  permissive  enviro~
 ment  deliberately  allowed  to  grow,  and
 training  and  discipline  neglected.  Frauds
 are  cver  on  the  increase  with  disastrous
 conssquences.  It  is  a  frightening  scen-
 ario  today.  It  is  as  though  wanting  to
 subvert  and  discredit  the  goals  of
 nitionalisation  and  nationalised  banking
 systcm  and  its  larger  social  goals.  They
 have  almost  succeeded  at  least  in  a
 large  measure.  The  truth  is  that  these
 binks  have  been  taken  over  by  cliques
 who  have  climbed  up  to  the  top  most
 through  the  game  of  sycophancy  while
 the  honest  and  competent  executives
 have  been  reduced  to  irrelevance  in  the
 natioralised  sector.  When  sdcial_  goals
 and  purpose  of  nationalisation  are  lost
 and  siije-tracked  this  is  what  happens.

 We  know  the  |  story  of  ENI  in  Ttaly
 which  was  nurtured  and  nourished  by
 Senor  Mathe.  The  moment  he  disap-
 peared,  it  was  taken  over  by  cliques  af
 officers  with  disistrous  consequences.
 This  is  not  the  first  occasion  when
 nationalisation  has  done  this  trick,  but
 we  want  to  avoid  it  herc.

 There  are  over  45,000  branches  as
 you  know  of  the  nationalised  banks
 with  deposits  around  Rs.  25.0  crores
 as  against  the  well  entrenched  money-
 lenders,  who-—the  Reserve  Bank  will
 shyly  admit  —are  around  30,000  while
 the  real  number  is  muca  more.  Their
 lending  is  about  Rs.  45,000  crores  on
 exorbitant  rates  fleccing  the  poor  and
 the  ncedy.

 With  the  Banking  (Amendment)  Act
 which  we  passed  in  1984,  this  sector  will
 now  go  underground  and  will  continue
 to  fleece  the  poor.  The  private  banks,
 as  they  are  also  :n  fraud,  following  the
 example  of  the  nationalised  banks  and
 the  cooperative  sector  with  few  except.
 ions  in  some  States—  whatcver  the
 Minister  might  say,—~are  in  a  total  mess.
 This  is  the  outline  of  our  banking
 system  today,  the  pivot  of  our  national
 economy.  It  is  as  though  a  mafia  has
 taken  over  mafia  of  these  banks  for


